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HON'BLE SHRI R.RANGARAJAN, MEMBER (ADM&.)
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0.5.80.201/95. Date of Judgment: 22.2.95
BETWEEN:
SHRI MADANLAL . Applicant

AND

1, Government of India
represented by its Secretary,
Miniestry of lome Affairs,

New Delhi,

2. Union Public Service Commission,
represented by its Secretary,
New Delbi,

3. Government of Andhra Pradesh,
represented by its Chief Secretary,
Secretariat,

Hyderabad.

4, D.G.&T.G. of Police (Director General &
Inspector General of Police), |

.> Bndhra Pradesh,
Hyderabad »

,,;'

COUNSEL, FOR THE APPLICANT: SHRI M.SURENDER RAC ~

COUNSEL FOR THE RESPONDENTS: SHRI N.R.DEV%RAJ,”SC
R-1 and R:2,

SHRI I.V.?ADHAKRISHN
sC for R—P and R-4,
|

CORAM: ’

HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMA

contd.

for
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0A 201/95,

[
JUDGMENT f Dt:22 .95

(AS PER HON'BLE"SHRi JUSTICE V.NEELADRITRAO, VICE CHAIRMAN)

[
Heard Shri M.Surender Rac, learned counsel for
' [

the cpplicant, Shri N.R,Devaraj, learne? standing ¢ounsel

for R-1 and R-2 and Shri I.V.Radhekrishns Murthy,
learned specilal Couude= aw- - - f :

| f

M i : ‘ B
2 Lthe applicaht is now working as‘SP, CID, Hyderabad.
|

<o,

The charge framed by G.0.Ms.No.2175, dated 13.5.1991
was communicated to the applicant. It}is stated that
' [ |

the inguiry repcrt on the basis of thefinquiry in

pursuance of the above charge memo waslalready submitted

| I
to the disciplinary authority and the latter issu
. - |
the show cause nctice to the applicant{by enclosi

report of the Inguiry Cfficer &and the}applicant
|

tted his explanation in regard to thefsame on 5.7.19%4
The grievance of the applicant is tha& therezften, no

. , ; . | s

steps were taken in the said inquiry @nd thereby|prejucice
, |

is caused to him. '

\

\
eAdos |

3. Ancther charge framed ky G.O.RF.NO.3625. Jated

~

10.6.1994 was communicated to the applicant., I

is stated for the applicsant that the!said charggl memo

was issued under Rule 16 of CCS (CCA) Kules and jhe
already submitted his explanation ané'the mafte has
to be disposed of on the basis.of th? record an ﬁis
explanatior, FEven then there was nofprogress in the

v | |
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|
proceedinés also., #&s the applicant coméleted 14 v
of service, he is eligible for consider%tion for v

tion to the wost of DIG and the pendenc§ of the ab

deration for preoemotion. |

' . | ‘
4, This O& was filed praying for dﬁclaration

the action of R-3 in not taking a final decision

|
S¢-~1-linare matters initiated sgainst the ag%
cant as per the charge memos dated 13,5.1991 anu

is arbitrary and discriminatory and vi&lative of

Articles 14 and 16 of the Consﬁitutionlof India a
|

non consideration of the applicant's case for pro
|

hat

li-
Usoors — -

nd

rotion

to the next higher post while considerirg the casgs

of cother eligible officers earlier is illegal and

arbitrary. ‘

5. In the circumstances referred to, it is just

and proper to pass the following order:-

|
|

R-3 has to take a final decision in regard

to

the inguiry held in pursvance of the charge memo|dated

13,5.1991, and in regard to the cha:g% memo date

10.6.19%4 expeditioﬁsly and preferabl? by the en

of

March, 1995. If later fhe mattefs haﬁe tolbe refferred

to UPSC by R-2, then R-2 has to diquée of the ghme

expeditiously and preferably within #ne month s firom

the date of receipt of the same from|R-3., If thereafter

v S |‘

|
|
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the mattershave to be referred to R-I, the| same have

to be disposec of expeditiously and preferﬁbly within

two months from the ¢ate of receipt of the| same

6. The 0A is ordered accordingly at the admission

stage. No costsU/ g !

'ahf\‘_su_____~qf§9 : )Kpcgﬁg}w_r4~4=
(R,RANGARAJAN) -1\‘- (V.NEELADRI RAO)
MEMBER (ADMN, ) ! VICE CHAIRMAN

DATED: 22nd February, 1995. |
Open court dictation. jgyyﬂgp_,

Deputy Reglstrar

ven

The Secretary, Govt.of India,
Ministry of Home aAffairs, New pelhi.

The Secretary, U.F.S.C. DholpurHouse, New D'elhi.
The Chief Secretary, Govt.of A.P.Secretariat, Hyderab

The Director General & Inspector General of Pollce
Andhra Pradesh, Hyderabad.

One copy to Mr,.M.Surender Rao, Advocate,l?-é%Q, Kamal anag
Dilsukhnagar, Hyderabad. ;

o
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6. One copy to Mr.N,R.Devraj, Sr.CGSC.CAT.Hyd. I

7. One copy to Mr.I.V.Radhakrishna Murthy, Spl.Counsel for Al

8. One copy to Ribrary, CAT.Hyd.
9, One spare COpY.
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COMPARED RY LPPROVED T

IN' THE CENTRAL ADMINISTRATIVE TRIBU...
HYDERABAD BENCH AT HYDERAEAD

THE HON'BLE MR,JUSTICE V.WEELADRI RO
VICE~CHAT RMAN

AND

-

TIiE HON'BLE MK.R.RANGARAJZN : M{AIF .}
DATED: L)e 2..m 1993”-/ -

ORBER7JUDCEMTH ¢

' M‘A’/.R -Wé_.tz::i\!—c).
in
. R J— . , '
0.A.No, 201 lay /

TnAaNO. (w.p.

Admitted and Interim directions
issued ‘ 5

Allowgd.,

Disposed of with directions.
Dismigsed. | B

- Dismigsed as withdrawn o

. Dismissed for default.
Orcderpd/Re jected

No order as to costs.
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